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proper  sources  of  water  supply.  O!' 

these, 3700 villages havr been  provided 

with water supply facilities. The remain-

ing villages are proposed  to  l>c  covered 

in  the  course, of 198̂-8̂.

Shri Ghhitubhai Gamit said that in [hr 

tribal scheme, enough provision haa  not 

been made.  I wish to inform  that  I lie 

provlsion has been substantially incr'̂ s- 

cd  from  Rs. 39. o  crores  lo Rs. 47  1 j 

crores  for  the  year  jgflo-8i.  There 

is another mention  about  the Salt Cess 

Fund  and  the  use  thereof.  Sir,  the 

Salt Enquiry Committer lias bt-en look-

ing into  this matter and  the Commi-

tter., appointed  by  the  Government  of 

India,  ha*  submitted  its  report. 1 am 
sure ihe Committee's report will lie given 

*he  utmost  consideration  und  effort* 

will  lv ni'id-: to  uv'  ji  10  thr  adva- 

lage of rhos" a'-eas  w.n'ic  sa It is  br-

ing produced.  I  think  I  have  covered 
-all the points raised by the hon.  Mem-

bers.  J move that the budŝt Ije adop-
ted. ■

M*  CH \TRM YN : T .ie  question is:

"Tnat  the respective sums not ex-

ceeding the amounts on Revenue Account 

and Capital Account shown in the third 

column of the Order Paper, lie granted 
to the President out of rhe Consolida-

ted  Fund  of the  State  <>r Gujarat, 

on account, for or towards defraying the 

charges during the year ending on the 

31st day of March.  1 yfi 1  in  respect 

of the heads of demands entered in 

i  the  second  column  thereof  againsi 
Demands Nos. a, 3, 5 10 u. r.i, to an 
and j.i to 8r.” *

The Motion  was ad<if>ttd.

CHAIRMAN : I  shall  now  put 

the Supplementary Demands  Ibr  Grants 
■to vote.  Tue question is :

•'That the respective Supplementary 
sums not exceeding  the amounts' on 

Revenue Account and Capital Account 
shown in the third column of the Order 

Paper, be granted to the President out 

ofthe Consolidated Fund of the State 
of Gujarat, to defray the charges that 

will come in course of payment during 
tiie year ending on  the 31st day of 

March, igtto in respect of the following

(Vote o?i Account) 
Bill

demands ent<*r<*d in the second column 
thereof—

D'-mand Nos. 2,  5 to 7. f) to u.  14

to in, «4 to 52, j(> to 64, lift, (17 and (iy 

to ill.” ‘

The Motion n-as adop I. d.

SHRI MAGANBHAI BARTO : 1 wanted 
to ask one or two questions,

SHRI R.  VENKATARAMAN :  You 

can  come to my room.

MR. CHAIR MAX : This  is  an  in-

terim budget.  The  hon. F’nance Minis-

ter at  the  Centre  is dealing  with  it  ; 
there will be an opportunity in I lie Assem-

bly  to deal with  this nuttier later.

SHRI  MAGANBHAI  BAROT  :  It
is  in  continuation  of the  reply  which 

hr has given here, that I  want  to  ask 

some  questions.

MR. CHAIRMAN’ : He has  requested 

you  to  contact  him  in  his  chaml>er.

SHRI  MAG AN BAH AI  BAROT : 

A reply here will give greater assurance.

MR.  CHAIRMAN  :  Tt  dors  not
look  nice.  I  am  in  the  process  of 

putting  if to  vote.  .

17.25 hrs .

GUJARAT APPROPRIATION (VOTE 

ON  ACCOUNT) BILL*,  1980

THE MINISTER OF FINANCE AND 

INDUSTRY (SHRI  R. VENKATARA-

MAN) : I  beg  move  for  leave to 

introduce a Bill to provide for the  With 

drawal of certain sums from andoul  of 

the Consolidated I1'mid of the Siie of 

Gujarat for  the services of a part ofthe 

financial year 1 (jtlo-(J1.

MR. CHAIRMAN : The question is:

‘‘That leave be granted to  introduce 

a Bill to provide for the Withdrawal 

of certain sums from andoul  of the 

Consolidated  Fund  of the  Stale  of 

Gujarat  for  the  services  of  a  part 

of the  financial  year  igAo-Bi.”

The motion was adopted 

SHRl R. VENKATARAMAN : I  in-

troduce!  the  Bill.
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MR.  CHAIRMAN : Mr  Venkaiara- 

man  again.

SHRI R.  VENKATARAMAN  :  I 

beg  to  move, I

"That  the  Bill  to  p ovide  for  the 

wiUi’lrawil of certain sums from  and 

out  of tli** Consolidated  Fund of the 

Siatc  of  Gujarat  lor  the services  of 

a p-irtof  1 he  financial year  1  >—R1,

lie taken  in 10  consideration.’'

SHRI  MAGANHHAI  BAROT  :  I 

waul  to  ask  a question.  This is  thr 
atagr, Sir.

MR. CHAIRMAN : This is an  App-

ropriation  Bill. You  should  have Rivrn 

notice, if you wanted to ask a question. 

You  can  contact  thr  Minister  in his 

chamber.
*

SHRI  MAGANHHAI  BAROT :  I ' 

only  want a  small  information,  if  the 
hon.  Minister  is  inclined  to  give  it, 

sinci*  thr  Minister  i.s on  the  Gujarat 

bu{\f’l,  arid  lU(r  Appropriation  Bill, 
[n  principle,  the  Gujarat  Government 

hat  agreed  to  the  establishment  of a 

North Gujarat  University.  The  present 

Gujarat University is to be divided into two 

unive-iititti biz. the  Ahmedabad Univer-

sity',  anti  one  unittrrstiy  for  the 
rest  of  the  North  Gujarat  areas. 
Thin scheme lias, in principle,  been  acc- 

pted,  and  only  await#  a  favourable 

response from ■ the Union of India.  Now 

that  both  the  matters  are  with him, 

will he kindly answer  this  question ?

MR.  CHAIRMAN : Tt is  belter for 

you  co  contact  the  Minister  in  his 
chamber.  He may hesitate to give  the 

information  here.  Moreover, you -have 
raised  the  matter  in  your speech.

Now the question is :

“That the Hill to provide for the with-

drawal of certain sums from and  out 

of the Consolidated Fund of the State 

of Gujarat for the  services of a  part 

of the financial year 1980-81,be  taken 

into  consideration,”

The motion was adopted.

MR.  CHAIRMAN : Now  we  take 
up  clauses.  The  question  is :

“That clauses 2,3,  and  the Schedule 

stand  part of the Bill.”

The motion was adapted.

Clai sit 2, 3 and the Schedule were added to the 

Bill.

Clause 1, the Enacting Formida and the Title 

were added to the Bill.

SHRI  R.  VENKATARAMAN : I 
l*e£  to  move.

“That  the  Bill  be  passed.”

MR.  CHAIRMAN : The  question 
is :

“That  thr- Bill  be  passed."

The motion was adopted.

GUJARAT APPROPRIATION  BILL* 
igfio

17*28 hrs.

THE  MINISTER  OF  FINANCE 
AND  INDUSTRY  (SHRI  R.  VEN-

KATARAMAN) : 1  beg  k>  move

for leave to  introduce a Bill 

to author!**- payment and appropriation 

of  certain  further  sums from  and  out 
of the Consolidated Fund of the State 

of Gujaral for the services of the finan-

cial  year  1979-80.

MR. CHAIRMAN : The question is :

“That have he  granted to  introduce 

a Bill to authorise payment and app-

ropriation  of  certain  further  sums 

from  and  out of  thr  Consolidated 
Fund of the State of Gujarat for  the* 

services of the financial year 197̂-80’

The motion was adapted.

SHRI  R.  VENKATARAMAN  :  I 

introducê  the  Bill.

MR.  CHAIRMAN : Mr  Venkalara- 

man  again.

SHRI  R.  VENKATARAMAN :  I

beg  to  mcve +

“That the Bill  to  authorise  payment 

and appropriation  of  certain  further 

sums  from  and  out of the  Consoli-

dated Fund  of the  State of Gujarat 

for sen-iccs of the financial year 1979-80 

be  taken  into  consideration.”

MR. CHAIRMAN : The question is:

“Thai ihe Bill to authorin' payment 

and  appropriation  of certain  further
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